
30-01-2021

Misc. Crl. (bail) Case No.22 of 2t

Seen the petition filed U/s.439 of Cr.p.C. seeking bail for

accused Sri Kumeswar Mech who was arrested and detained in Tezpur jail

Hazot since 26.12.2020 in connection with N.N.p. case No. (oll2o2o-
,r:

2L)2020 I Ls67-68 dated 26 I tzl 2020.

Progress report of investigation, as called for, has been

received and perused the same. Also perused the case record. Heard ld.

counsel for both the sides.

Brief fact of the case is that on 25-lZ-20 at around 6 a.m.

while conducting regular patrolling duty by the staff of Nameri wildlife

Range, 3 Ncs. of tractors along with the aforesaid accused person was seen

inside the Nameri National Park who illegally entered the area without any

prior permission for collecting boulders. The accused person has been

apprehended along with 7 Nos. of ccls who were accordingly foruvarded to

the Principal Magistrate, Juvenile Justice Board, Tezpur and the present

accused person has been fonvarded to the Court.

It appears from the progress report of investigation that

necessary procedures have been followed by the Range Forest officer,

Nameri Wildlife Range for the purpose of confiscation of the seized tractors.

It further appears from the reporL that applicatioirs have been filed before

the Ld. Addl. chief Judicial Magistrate, sonitpur seeking zimma of the seized

tractors and the investigating forest officer had already submitted his

response before the Ld. Court of Addl. Chief Judir.ial Magistrate, Sonitpur in

the matter of zimma of the said seized tractors. Progress report further gives

an impression that investigation is in progress and final offence report shall

be submitted in due course.
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It further appears from the offence report that the concerned

investigating forest official has objected to the grant of bail to the accused

person on the ground that rock dwelling in the river bank of Jia-Bharali of

Nameri nger Reserve are natural habitat of many resident and migratory

birds and therefore removal of rocks causes damage to the habitat which

leads to destruction of wildlife. It is, therefore, stated that bail ought not to

be granted to the accused person whose illegal act has caused damage to

the echo system of Nameri Tiger Reserue and National Park.

It is, however, submitted by the ld. counsel for the accused

person that he is merely wage earner residing in forest village in Nameri

Wildlife Sanctuary and he acted as per direction of his master and therefore

he does not have any criminal intention. It is further submitted that release

of the accused person at this stage would not adversely affect the

investigation of the case.

However, having considered the argument so advanced and

after considering the progress repoft of investigatlon and the sections of law

under which the accused person has been booked, I am of the view that

does not deserue to be granted bail at this stage.

Consequently, the prayer for bail stands rejected.

Case record be sent back.

Keep the progress repoft with the record.

( N. Akhtar )
Additional Sessions Judge

Sonitpur, Tezpur
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